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1.0 Introduction: 

Government of India in the Ministry of Environment, Forest and Climate Change have 

notified the Solid Waste Management Rules, 2016 vide Notification SO 1357 (E) dt 8 th 

April, 2016 in supersession of the Municipal Solid Waste (Management & Handling) 

Rules, 2000. The Rule specifies the duties of various stakeholders for effective 

management of solid waste. Various timelines have been stipulated and Hon’ble Supreme 

Court of India had reviewed the implementation of the Rule in the country and transferred 

the petition to the Hon’ble National Green Tribunal (NGT), New Delhi for further hearing. 

It was observed by the Hon’ble Tribunal that enforcement of the Rules remained a 

challenge even after lapse of more than two years. Hon’ble NGT realising the gravity, vide 

their order dt. 16.01.2019 in the matter of status of compliance with the provisions of Solid 

Waste Management Rules, 2016 in OA No 606/2018 directed vide para 28 that a State 

Level Committee headed by Justice P K Mohanty, Former Judge of Orissa High Court be 

constituted with Secretaries of Urban Development/Local Bodies/Local Self-Government, 

Environment, Rural Development, Health as Members and Member Secretary of SPCB to 

be the Member Secretary of the Committee. The Tribunal further directed that the 

Committee may hold its first meeting positively before 15.02.2019 and thereafter hold 

meetings periodically as may be found necessary.  

In compliances with the said orders of Hon’ble NGT, the State Govt. in Forest & Env. 

Department constituted the State Level Committee vide notification No.2855/F&E 

dt.08.02.2019 for a period of six months and subsequently the tenure of the said 

Committee was extended twice vide notification No-15681/F&E dt 17.08.2019 for further 

period of six months and No 2832/F&E dt 07.02.2020 for subsequent period of three 

months respectively. Copies of the notifications are annexed as Annexure-A-Series. The 

tenure of the Committee expires on 07.05.2020. 

In compliance with the order dt 16.01.2019 of Hon’ble NGT, the first meeting of the State 

Level Committee under the Chairmanship of Justice P K Mohanty was held on 14.02.2019 

at Circuit House, Cuttack in which Secretaries of the Forest & Environment, Housing & 

Urban Development, Health & Family Welfare Departments and Member Secretary of 

State Pollution Control Board, being the Members of the Committee attended and detailed 

discussions were held on the progress along with the timelines for compliance of the Solid 

Waste Management, Plastic Waste Management, Construction & Demolition waste 
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Management and Bio-Medical Waste Management Rules. It was decided that, since rural 

areas i.e panchayats in the state are coming under the purview of Panchayati Raj and 

Drinking Water Department, the Secretary, PR & 

DW Department may be co-opted as a special 

invitee in the State Level Committee. 

Accordingly, State Government in Forest and 

Environment Department issued Office Order No 

5016 dt 08.03.2019.  

The State Level Committee under the Chairmanship of Justice P K Mohanty held 11 

sittings. The copies of the proceedings of the Committee meetings are annexed as 

Annexure-B series. 

 1.1 Important decisions in the Meetings of the Committee: 

1. Regular supervision of collection and transportation of municipal garbage in the city. 

2. Fitting of GPS in garbage carrying vehicles and ULBs/Municipalities to track the 

movement. 

3. Development of  Website of the Committee and upload information relating to waste 

management and to issue a public notice through vernacular dailies for information of the 

general public to lodge complaints/grievances if any regarding management of Solid 

Waste including bio-medical waste and plastic waste in their area. 

4. Develop a format for monthly reporting by Collectors. 

5. To ensure registration of cesspool vehicles as such and not to register as water tanker. 

6. Ensuring emptying of the cesspool vehicle at identified designated locations. GPS to be 

fixed up in all cesspool vehicles, whether of Municipal Corporations/ 

Municipalities/NACs etc. or private vehicle permitted to carry waste material. Appropriate 

authorities to take stock of the movements 

while carrying the sludge.  

1.2 Field Visits: 

The Committee also made 5 field visits to 

various Urban Local Bodies, towns and 

GPs to verify the status of 

implementations of Solid Waste 

Management Rules. Further the 
Field Visit to Paradeep Municipality on 07.01.2020  
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Committee also visited 2 Medical Colleges and Hospitals, Capital Hospital and one 

Community Health Care facility to verify the implementation of Bio-medical Waste 

Management Rules. The Committee visited Berhampur Municipal Corporation area, a 

Notified Area Council Chhatrapur and an open defecation free village, Kandigam in 

Kahneipur Gram Panchayat of Khallikote Block and also MKCG Medical College and 

Hospital, Berhampur on 30.04.2019.  The Committee also visited the Cuttack Municipal 

Corporation area on 30.07.2019 and SCB Medical College & Hospital, Cuttack on  dt. 

06.08.2019. The Committee visited Bhubaneswar Municipal Corporation area, Capital 

Hospital and Janla gram panchayat on 29.10.2019 and Paradip Municipality area, liquid 

waste treatment at Paradip Port Hospital, STP at Paradip, Biju Memorial Hospital at 

Paradip and Hazipur gram panchayat in Biridi Block of Jagatsinghpur on 07.01.2020. The 

copy of site visit reports are annexed as Annexure-C series.  

 

 

 

 

 

 

1.3 Submission of the Reports to Hon’ble NGT: 

The Committee had earlier submitted its First and Second Report to the Hon’ble NGT vide 

letter No 5340 Dt 31.05.2019 and  letter No  9131 dt 31.08.2019. The copies of reports are 

annexed as Annexure-D series.  

1.4 Development of Website of the Committee 
 

It was decided in the 3rd Meeting held on 2.4.2019 that a website with a provision of public 

complaint redressal with respect to Solid Waste Management be developed. The purpose 

of the provision of public complaint in the website was that on receipt of complaint from 

the public it is to be forwarded to the Nodal Officer of the respective stakeholder 

department for early redressal and subsequently to inform the complainant regarding 

action taken on the complaint. It was further decided that a public notice may also be 

issued for information of general public regarding availability of such a forum to lodge a 

Field Visit to Berhampur Municipality  Visit to MKCG Medical College & Hospital 
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complaint. Screen shot of the homepage of the website “www.slcswm.in” is annexed as 

Annexure.-E-series.  

Public notices both in English and Odia have been published in the vernacular dailies. The 

copy of the public notices is annexed as Annexure-F-series. 

1.5 Format for monthly reporting by Collectors: 

In compliance with the orders of Hon’ble NGT regarding review by the District 

Magistrates on the progress in implementation of the provisions of waste management 

rules, the Committee decided that in order to ensure timely review by the Collectors, a 

format incorporating the details of waste management may be developed and 

communicated to the Collectors for monthly reporting. Accordingly, a format was 

developed and communicated to all Collectors of the State with a request to submit 

information in the prescribed format on a monthly basis. A copy of the format is annexed 

as Annexure-G.  The Collectors have been submitting the monthly report to the State 

Level Committee.  
 

2.0 Progress in implementation of provisions of MSW Management Rules and the orders 

 of Hon’ble Tribunal:  

2.1 URBAN SECTOR: 

There are 114 Urban Local Bodies (ULBs) in Odisha, which consists of 5 Municipal 

Corporations, 45 Municipalities and 61 Notified Area Councils (NACs) having  total of 

2,024 Wards which generate about 2100 metric tonnes of Municipal Solid Waste (MSW) 

every day. The State has adopted Tamilnadu model of decentralized processing of 

MSW wherein the biodegradable wastes are processed in Micro Composting Centres 

(MCC) and non-biodegradable in Material Recovery Facilities (MRFs). 

 

A detailed Standard Operating Procedure (SOP) has been prepared and circulated by the H 

& UD Department of the State for adoption by the ULBs.  
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The SOP contains the detail process for 

quantification of waste generation, assessment of 

human resources etc. step by step approach of 

composting process through MCC, disposal of dry 

waste, timeline etc. Model plans and estimates for 5 

TPD, 4 TPD, 3 TPD, 2 TPD, and 1 TPD capacity of 

waste processing have been prepared and 

communicated to all ULBs for immediate 

implementation. Some ULBs are also adopting Pit Composting for processing of 

biodegradable wastes. As per this changed strategy of decentralised waste processing it is 

generally felt that there maybe hardly any large volume of disposable inert material left 

and hence the requirement of Landfill Sites would be minimised, as it is targeted for zero 

landfill cities/towns.  

Women Self Help Group members have been 

engaged as Swachha Sathi having experience in 

community mobilization in the household level in the 

ward areas to persuade for door-to-door collection of 

segregated waste and to ensure decentralized 

composting 

of wet waste & collection of dry waste. 

As per directions of Hon’ble National Green 

Tribunal, city of Bhubaneswar, Berhampur, 

Rourkela and towns Dhenkanal, Jajpur, 

Chhatrapur have been notified as Model Cities 

and Model Towns respectively in the website of H&UD Department.  

Material  Recovery Faci l i ties  

Micro Composting Center 
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2.1.1 Proposed Time Frame for implementation of SWM Rules in Urban Areas. 

The following time frame has been proposed by the Housing & Urban Development Department 

for achieving full compliance of the provisions of Solid Waste Management Rules. 

Sl. 

No. 

Activity Time limit from 

the date of 

notification of 

rules 

Time frame for full 

compliance 

1 Identification of suitable sites for setting up solid 
waste processing facilities 

1 year 30
th

 November 2019 

2 Identification of suitable sites for setting up 
common regional sanitary landfill facilities for 
suitable clusters of local authorities under 0.5 
million population and for setting up common 
regional sanitary landfill facilities or stand-alone 
sanitary landfill facilities by all local authorities 
having a population of 0.5 million or more. 

1 year 31
st
 December 2020 

3 Procurement of suitable sites for setting up solid 
waste processing facility and sanitary landfill 
facilities (alienation / acquiring) 

2 years 28
th

 February 2020 

4 Enforcing waste generators to practice segregation 
of bio degradable, recyclable, combustible, sanitary 
waste domestic hazardous and inert solid wastes at 
source, 

2 years 31
st
 December 2019 

5 Ensure door to door collection of segregated waste 
and its transportation in covered vehicles to 
processing or disposal facilities. 

2 years 31
st
December 2019 

6 Ensure separate storage, collection and 
transportation of construction and demolition 
wastes 

2 years 31
st
 December 2019 

7 Setting up solid waste processing facilities by all 
local bodies having 1,00,000 or more population 

2 years 30
th

 June 2020 

8 Setting up solid waste processing facilities by local 
bodies below 1,00,000 population. 

3 years 30
th

 June 2020 

9 Setting up common or stand-alone sanitary landfills 
by or for all local bodies having 0.5million or more 
population for the disposal of only such residual 
wastes from the processing facilities as well as 
untreatable inert wastes as permitted under the 
Rules 

3 years 30
th

 June 2021 

10 Setting up common or regional sanitary landfills by 
all local bodies under 0.5 million population for the 
disposal of permitted waste under the rules 

3 years 30
th

 June 2021 

11 Bio-remediation or capping of old and abandoned 
dump sites 

 31
st
 July 2022 
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2.1.2     Status as on 11.02.2020 date of last meeting: 
 

A.   Identification of suitable sites for setting up of solid waste processing facilities  

 All ULBs have identified suitable sites for establishment of solid waste processing 

 facilities.  

Because of adoption of decentralized processing 

though Micro Composting Centres (MCCs) and 

Material Recovery Facilities (MRFs), there will 

be hardly any requirement of Landfill Sites as it 

is targeted for zero landfill cities/towns. All 

ULBs have identified suitable sites for 

establishment of solid waste processing facility 

and advanced possession obtained for all the identified sites. However, Berhampur 

Municipal Corporation has identified 31.5 acres of land for establishment of 

integrated centralized solid waste processing and disposal facility.  

B.  Door to door collection of segregated waste 

 75% of total Wards have implemented door to door collection of segregated waste, 

 however door  to door collection of waste has been initiated in 100% Wards.  The 

 segregated wastes are  transported in covered vehicles to processing or disposal 

 facilities.  

 Kendrapara Municipality has started using Battery Operated Vehicles driven by 

 women members of Self-Help Groups for door to door collection and transportation 

 of segregated waste to MCCs and MRFs. 

 

 
 

 
 

 

 

C.  Setting up of solid waste processing facilities by all local bodies having 1,00,000 

 or more population 
 

 

 Nine ULBs in Odisha having more than 1,00,000 population are in the process of 

 establishing decentralised treatment facilities.   The status of 97 MCCs and 55 MRFs 
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 in those ULBs for processing of waste generated is as below. 

Status MCC MRF 

Construction Completed  06 01 

Under construction  87 46 

Operational 01 02 

Tendering Stage 03 06 

Total 97 55 

 The sale proceeds of the recyclable waste are shared with the concerned sanitation 

 workers of the ULBs who have put their efforts in collection and segregation of 

 waste. This is an incentive to the Sanitation Workers which further motivates them. 

D.  Setting up solid waste processing facilities by local bodies below 1,00,000 

 population 
 

There are 105 ULBs in Odisha having less than 1,00,000 population as per 2011 

census.  It has been estimated that about 165 MCCs and 128 MRFs will cater to the 

processing of waste generated from those ULBs. The details are as below. 
 

Status MCC MRF 

Construction Completed  13 17 

Under construction  119 89 

Operational 10 17 

Tendering Stage 23 05 

Total 165 128 

The compost generated from the processing of biodegradable waste in MCC are 
 packed and sold in the brand name “Mo Khata” (My Compost in Odia Language).   
 

 

E.  Setting up common or stand-alone sanitary landfills by cities having 0.5 million 

 or more population 

There are two ULBs namely Bhubaneswar and Cuttack Municipal Corporations 

having 0.5 million or more population as per 2011 census. In view of the changed 

strategy of decentralized composting through MCCs and MRFs, it was apprised to the 

Committee that there will be hardly any requirement of Landfill Sites as it is targeted 

for garbage free zero landfill cities. 
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F.  Bio-remediation or capping of old and abandoned dump sites 

 Bhubaneswar – The tender is under evaluation for biomining of the legacy waste       

accumulated at Bhuasuni site. 

Berhampur- The tender is under evaluation for bio-capping of the legacy waste 

accumulated at Chandania Pahad site. 

Cuttack – Because of  single tender it had to be retendered for bio-mining of legacy 

waste accumulated at Chakradharpur site. 

G  Training: The first round of exposure visit with 14 officers including the Principal 

 Secretary from the Housing & Urban Development Department  to Tamil Nadu on 

 Solid Waste Management was conducted from 19th to 21st June, 2019. The learnings 

 of the visit was shared among all Commissioners / Additional Commissioners / 

 Deputy Commissioners / of Municipal Corporations, Project Directors of District 

 Urban Development Agencies, Executive Officers and Engineers from all ULBs in a 

 workshop on 3rd July 2019. Further learning was shared with 2055 number of Swachh 

 Sathi engaged by different ULBs for SWM activities. The second round of exposure 

 visit with 13 officers from the Department to Tamil Nadu on SWM was conducted 

 from 9th to 10th July, 2019. 

  

The training of Trainers was conducted for all the Commissioners/ Addl 

Commissioners/ Deputy Commissioners of Municipal Corporations, Project Directors 

of District Urban Development Agencies, Executive Officers, other senior officers, 

Sanitation Experts.   

Further ULB level training on SWM was imparted to the field level sanitation 

personnel in two phases. 1st phase  -  6th to 11th June, 2019 and Refresher training - 

20th to 24th June, 2019.  

Total number of persons trained: 28,606 
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H.     Funds: During the Financial Year 2019-20, a total of Rs.567.9Cr. of budget allocation    

         has been made for the purpose of Solid waste management in Uran areas of the State. 
 

I.     Status of compliance with respect to the directions in Model cities and towns: 

a.  Identification of suitable sites for setting up solid waste processing facilities  
 

Bhubaneswar- Construction of 40 nos of decentralized Micro composting plant is going 

on at various locations in Bhubaneswar and 3 no. MCC sites have been completed.  

Berhampur- A centralized waste treatment plant is under construction at Mahuda. The 

equipments are being installed. The plant was scheduled to be operationalised by 

30.04.2020 

Rourkela- Identified 10 Clusters in the city and 10 nos. of MCC are tendered & work 

order is issued to the contractors. Work has been started for 8 nos. Of MCC. One MRF 

has already been established at Tulsitola, Ward No. 33. Another 8 nos.  are under 

construction stage and rest 2nos.  are under tendering stage. 

Dhenkanal- Construction of MCC in 5 sites have been operationalised and  1 site is 

under construction. Construction of MRF in 3 sites have been completed. 

Jajpur- Civil Construction of MCC in 2 sites and MRF in 2 Sites are going on.    

Chhatrapur- Construction of MCC in 3 sites are going on and targeted date for start in 

full- fledged operation from March-2020. Construction of MRF in 1 site is completed. 

 

b. Enforcing waste generators to practice segregation of bio degradable, recyclable, 

combustible, sanitary waste domestic hazardous and inert solid wastes at source, 

Bhubaneswar- Source segregation has been implemented in 40 wards out 67 wards. 

Berhampur- Source segregation has been implemented in all 40 wards. 

Rourkela- Source segregation has been implemented in all 40 wards. 

Dhenkanal- Source segregation has been implemented in all 23 wards. 

Jajpur- Source segregation has been implemented in all 18 wards. 

Chatarpur- Source segregation has been implemented in all 14 wards. 

 

c. Ensure door to door collection of segregated waste and its transportation in covered 

vehicles to processing or disposal facilities. 

In Bhubaneswar, Berhampur, Rourkela, Dhenkanal, Jajpur and Chatrapur , Door to Door 

collection and transportation in covered vehicles have been implemented in all the wards. 
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d. Ensure separate storage, collection and transportation of construction and 

demolition wastes 

Bhubaneswar - Construction and demolition waste is transported to the two notified sites 

situated at, Pokariput and Patia Bhubaneswar.  

Berhampur- On regular basis demolition waste are being transported to temporary 

Construction and demolition site at town hall and landfill site near city high school.   EoI 

invited for setting C&D plant. 

Rourkela- Site has been identified at Near BPUT & notification regarding transport of 

C& D has been done. 

Dhenkanal – the C & D waste are being transported to designated low lying sites.  

Jajpur- C & D waste are used for filling up low laying areas. 

Chatrapur – On regular basis the C&D wastes are being transported to temporary 

construction & demolition site at landfill site, near Ujaleswari temple. 

e. Setting up solid waste processing facilities by all local bodies having 1,00,000 or 

more population 

Berhampur- A centralized waste treatment plant is under construction at Mahuda. The 

equipments are being installed. The plant is scheduled to be operationalised by 

30.04.2020 

Bhubaneswar- Construction of MCC & MRF is under Process. 

Rourkela- Construction of MCC & MRF is underprocess. 

f. Setting up solid waste processing facilities by local bodies below 1,00,000 population. 

Dhenkanal – MCC in 5 sites have been opertionalised and  1 site is under construction. 

MRF in 3 sites have been opertionalised. 

Jajpur- Civil Construction of MCC in 2 sites & MRF in 2 sites are going on. 

Chatrapur- MRF in 1 site is in operation. Civil Construction of 3 MCCs an 2 MRFs are 

going on.  
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2.2        RURAL SECTOR 

 Bye-Laws on Solid Waste Management in Gram Panchayats in Odisha, 2019 has 

been adopted by all Gram Panchayats (GPs) in the State. The State Rural Sanitation 

Policy with focus on Solid Waste and Plastic Waste Management has been prepared. 

An Advisory on taking up Solid Waste Management Intervention across the state in 

convergence with various schemes has been issued. Model designs for SWM 

technologies for biodegradable and non-biodegradable wastes including plastic has 

been prepared for implementation.  

3 nos. of GPs in each district (total 90) and 63 RURBAN GPs have been identified 

and notified. GP advisory Committees have been formed in all 30 districts and Block 

Advisory Committee and GP Committee on Solid Waste Management have been 

formed in all the 153 GPs. Action Plan for all model GPs have been prepared and 

incorporated in Gram Panchayat Development Plan.  

Door to door collection of waste is 

done in those identified GPs. About 

1360 SHGs have been identified 

with 12443 SHG members, 370 

kabadiwalas and 218 waste venders 

who have been oriented towards 

taking up Solid Waste Management in these identified GPs.  

It is reported that 92 Secondary storage facilities for recovery of recyclable wastes 

have been developed in the GPs. Land has been identified for development of 

additional 110 Resource Recovery Centres in the GPs. Some of the Material Recovery 

Facilities developed in ULBs have been tagged with nearby GPs for transfer of 

recyclable materials from GPs. About 445 Community compost pits have been 

developed in the identified GPs. Further land has been identified for development of 

1901 additional Community level compost pits.  Vermi, NADEP composting, 

backyard composting as well as  Pot composting methods of processing of 

biodegradable waste have been adopted. For disposal of inert wastes, it is reported 

that 198 community land fill sites have been developed and land has been identified 

for development of additional 330 community land fill sites in the GPs.  

Resource Recovery Center in GP 
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Training: 70 Master Trainers on Solid Waste Management, 800 stakeholders in 30 

districts including Junior Engineers, Sarpanchs, Panchayat Extension Officers, and 

SHG members have been trained. More than 85000 stakeholders have been oriented 

on Solid Waste Management activities through more than 793 meetings and 

awareness activities. It was observed that the Department is giving priority for 

providing compost pit, resource recovery centre, as well as garbage bins to all 

identified GPs. Swachhata Hi Seva campaign on waste management has been taken 

up during September 11, 2019 to October 27, 2019 and during this campaign 32,990 

kgs of waste plastic were collected from all over the state. 

Fund: Earmarked World Bank fund is available for Solid Waste Management in rural 

area. Funds from CFC, SFC, and MNREGA, funding are also been provided to the 

GPs. At present about Rupees 50.0 crores fund is available in the state budget for 

Solid Waste Management in rural areas.    

3.0 Compliance with provisions of Plastic Waste Management Rules, 2016 

3.1   Present Status 

  Setting up of Material Recovery Facilty 

It has been estimated that about 150 TPD of plastic waste (about 7% of MSW) is 

generated and about 60% of Plastic waste being recycled through informal sector.  

As per assessment, it is reported that 183 MRFs in the ULBs will cater to the need for 

collection, sorting and disposal of non-biodegradable waste generated in the State. 

The present position is as below. 

Status MRF 

Construction Completed  18 

Under construction  135 

Operational 19 

Tendering Stage 11 

Total 183 
 

 

The dry waste collected from waste generators are 

further segregated in the MRFs and the plastic wastes 

are sent out for recycling through agencies identified 

for the purpose.  The non-recyclable plastic wastes 

are sent for co-processing in cement factories having 

kiln.  Four cement factories have been requested by 

the State Pollution Control Board, Odisha for co-processing. One ULB has already 
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started sending collected plastic waste to the cement factory. 

List of plastic processing industries has been obtained from MSME Department by 

the H & UD Department and the District Urban Development Agency (DUDA) is in 

the process of  tendering and tagging an agency for the all ULBs within the district for 

sale of plastic waste. 

3.2  Framing of Bye-laws 

Model Plastic Waste Management Bye Laws have been circulated and 104 ULBs 

have published draft Bye-laws.  Other ULBs are in different stage of preparation of 

Bye-laws. 

Bye-laws for Plastic Waste in rural area have been framed.   
 

3.3 :  Enforcement of the provisions of rules 
 

Notification on restricted use of Plastic has been issued for all ULBs (five MCs and 

Puri Municipality vide Notification No.21103, dated 29.09.2018, F&E Dept. and all 

other ULBs vide Notification No.18441, dated 30.09.2019, F&E Dept.).  Complete 

restriction imposed on sell, trade, manufacture, import, store, carry, transport, use or 

distribute: 

 Polythene carry bags of any shape, thickness and size (excluding compostable); 

 Polyethylene Terephthalate(PET/PETE) drinking water  bottles of less than 200ml 

capacity; 

 Single use disposable cutleries made up of thermocol (polystyrene), polyurethane and 

the like; or plastic such as dish, spoon, cup, plate, glass, fork, bowl, pouch to store 

liquid and container etc. of any size and shape excepting for packing and selling of 

milk and other ancillary milk products; 

 Thermocol decorative materials (flowers and the like). 
 

3.4  Enforcement of Prohibition order: 

 

Enforcement of the above prohibitory orders of 

the Government is carried out by the Enforcement 

squad. In the FY 2019-20 (till 29th February, 

2020) about 23,047 kg material seized, Rs.62.91 

lakh collected as fine and one case has been 

lodged. 
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Project Directors, District Urban Development Agencies have been designated as 

Nodal Officers in respect of ULBs under their respective jurisdiction. 

Large scale IEC activities being conducted to induce behavioural changes. 

 

For wider dissemination of information on the responsibilities of waste generators, 

wall painting, murals, hoardings have been displayed in all wards. 
 

4.0  Compliance with the provisions of Construction and Demolition Waste Management 

 Rules, 2016 

Present Status 

Separate storage, collection and transportation of construction and demolition wastes  

All ULBs practice separate collection and transportation of Construction and Demolition 

(C&D) waste. Suitable sites have been designated by all ULBs for deposition of C&D 

waste and the same has been web hosted for wider publicity. 

• The C&D wastes are transported separately and used for filling up of low-lying areas in all 

114 ULBs. 

• All ULBs have shared the list of such sites with geo-coordinates. 

• Detailed instructions from H & UD Department vide Letter No. 2113, dated 27.01.2020 in 

this regard has been sent to all ULBs for 

immediate compliance. 

• Hoardings on dos’ and don’ts are installed in 

every ward and public places for wider 

publicity. The hoarding prototype has been 

designed and circulated.  

 

5.0 Compliance with the provisions of E-Waste Management Rules, 2016: 

Present Status 

Collection and channelization of orphan e-waste  

All Material Recovery Facilities developed in the ULBs have been designated as e-waste 
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collection centre. 

The details of Authorisation issued by the State Pollution Control Board are as below. 

  

Sl No Category No 

1 Captive Collection Center 1 

2 Collection & dismantling Center 2 

3 Dismantler 4 
 

6.0 Compliance with the provisions of Biomedical Waste Management Rules: 

Govt. of Odisha has reconstituted the State Level Advisory Committee during March, 

2019 after BMW Management Rules, 2016 came into force. The status of authorization 

granted to various Health Care Facilities is as follows. 

Authorization under Biomedical Waste Management Rules has been granted till date to 

544 numbers of bedded and 1234 Non-bedded Govt. Health Care Establishments. Further 

authorization has also been granted to 835 bedded and 866 non-bedded other than State 

Govt. Health Care Establishments.  

All Govt. Medical Colleges and Hospitals have facilities for treatment of Biomedical 

wastes.   

At present 5 Common Biomedical Waste Treatment Facilities are operational. Training of 

all related field functionaries of Health Care Establishments is being conducted regularly. 

It is also observed that sufficient funds are available in the budget for Biomedical Waste 

Management.  

A Pilot project on improvement in operational conditions for effective management of 

Bio-Medical Waste, in 28 HCFs and one common Biomedical waste treatment and 

disposal facility, in the State has been taken up under the Technical and Financial 

Assistance of UNIDO.  

The State Health & Family Welfare Department has submitted Action Plan on Biomedical 

Waste Management which was evaluated by CPCB by attributing a score for each 

performance indicator for effective management of Biomedical waste and the Action Plan 

of the State has got a score of 4.5 which is considered as satisfactory. It is also reported 

that 75 numbers of Health Care Facilities have implemented barcoding system for 

handling biomedical wastes. 
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7.0   Faecal Sludge Management:  

State Government have realised the significance of adopting a comprehensive approach to 

Faecal Sludge Management in the urban areas to provide sanitation infrastructure and 

services. The State has formulated Odisha Urban sanitation Policy, 2017, Odisha Urban 

Sanitation Strategy, 2017 and Odisha Septage Management Guidelines, 2016 and Model 

Faecal Sludge and Septage Management Regulations, 2018. These were circulated 

amongst all ULBs for adoption. 

This Septage Treatment Plant (SeTP)  and Faecal Sludge Treatment Plant treat both solid 

and liquid parts of septage in integrated manner. There are 10 SeTPs already established in 

Angul, Balasore, Baripada, Berhampur, Bhubaneswar, Cuttack, Dhenkanal, Puri, Rourkela 

and Sambalpur cities of the State. Cesspool emptier vehicles have been provided to the 

ULBs to ensure safe emptying and transportation of the faecal waste. 209 such emptier 

vehicles have been provided to the ULBs in the state. These vehicles are equipped with 

Global Positioning Systems (GPS) trackers to enable tracking and improvement in service 

delivery. Sanitation workers have been provided with personal protective equipment (PPE) 

to comply with safety norm related to transport, cess pool emptying and to facilitate 

mechanized emptying.  
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The SeTP in Bhubaneswar has been constructed under the “Atal Mission for Rejuvenation 

and Urban Transformation (AMRUT)” programme by the Odisha Water Supply and 

Sewerage Board (OWSSB) at a cost of INR 3.54 crore. This facility was visited by the 

Committee. The Committee observed the following. 

The SeTP is designed to treat the liquid part of the septage using DEWATS technology. 

This is a gravity flow based system, where septage collected through cesspool emptier 

trucks is discharged to receiving chamber from where it flows to different units by gravity. 

The technology requires least mechanical and electrical interventions to run the process 

and is very cost effective.  Different sections of the Treatment Plant are receiving 

chamber, settler-cum-thickener anaerobic settler having baffle reactor, planted gravel filter 

(Cana bed), polishing pond, sludge drying bed and storage yard. The treated water is 

utilized for watering the garden developed in the premises. The septage treatment plant 

covers an area of 2.47 acre out of which 1.3 acres have been utilized for landscaping and 

plantation. The Committee was delighted to observe that the plant site and the entire 

campus has been decently maintained and mostly without any foul smells. It was also 

observed that panel of solar power of 10 KW capacity has been installed on the roof of the 

lab building which is operational and the power generated is supplied to the grid through 

net metering system. Such treatment is based on a low cost technology and it is a 

sustainable model for septage management. The Committee opined that such type of 

septage treatment may be replicated elsewhere in the state.   

8.0   Conclusion: 
 

The State Level Committee was meeting almost every month to take a stock of the 

management of Solid Waste along with Biomedical Waste, Plastic Wastes, Construction & 

Demolition Wastes by reviewing and monitoring the implementation of the provisions of 

the said Rules. The Committee could not have its meetings nor could transact any effective 

business during March and April, 2020 due to the prevailing COVID-19 pandemic and 

lockdown situation. Constant monitoring by the Committee and field visits has brought in 

tangible improvements in the overall scenario of solid waste management. At present, 

serious and effective steps are being taken to ensure implementation of the orders of the 

Hon’ble Tribunal and the provisions of different Waste Management Rules, 2016 in letter 

and spirit. Follow up actions and the progresses of implementations are being monitored 

from time to time. During the visits of the Committee to different ULBs, GPs and 

Hospitals, it was observed that there has been a substantial and significant improvement in 

the implementation of various provisions of Waste Management Rules. The training 

imparted to the personnel engaged in sanitation work, in terms of the observations of the 
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Hon’ble Tribunal, and the participation of the ground level workers and officers, has 

significantly contributed to the improvement in the management of Solid Waste. The 

decentralized process of management of Solid Waste in the Urban areas as well as rural 

areas have resulted into conversion of biodegradable waste into usable compost. Further 

establishment of material recovery facilities in urban areas and resource recovery centers 

in rural areas not only segregate the recyclable wastes but also provides livelihood 

opportunities for waste pickers. Significant improvements in solid waste management 

practices in rural areas have also been observed.   

There has been progress and improvement in the management of solid waste in the 

State. However, continuous efforts are necessary to achieve the purpose of the Rules and 

orders of the Hon’ble NGT. 

 

*** 
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PHOTOGRAPHS 
 

  

Visit to Bhubaneswar Municipal Corporation Area 

  

Resource Recovery Center in Janla Gram Panchayat Visit to Janla Gram Panchayat 

  

Meeting at Kandigram Village, Khalikote Visit to Capital Hospital, Bhubaneswar 

   

Committee meeting in Circuit 
House, Cuttack 

Meeting at Paradeep 
Meeting with Officials of 

Chhatrapur NAC 

















































































































































































































































  



 

 

 






















